HIGH COPURT OF JAMMU AND KASHMIR AT SRINAGAR.

Ovrder

No: D‘BH Dated:_ 0% -0 k- 'igl—é

As recommended by the Hon’ble Finance Committee and approved
by Hon’ble the Chief Justice, sanction is hereby accorded to the granf of
allowances ie. D.A/ HR.A/M.A and C.CA in favour of the adhoc
employees (barring increment} working in Jammu Wing of the High Court
and the Subordinate Courts of the State.

All the Drawing and Dishursing Officers will report compliance
within a weeks time.

By Order.
—

REGISTRAR GENERAL.

No: \\R371- llOBL’AuQ_ Dated:_ 6~ 0£- >0l
Copy to the:-
1. Principal Secretary to Hon’ble the Chief Justice, High Court of
J&K at Srinagar
RegistrarVigilance, High Court of J&K, at Srinagar.
Director, State Judicial Academy, High Court of J&K, Sgr.
Registrar Judicial, High Court wing, Jammu/Srinagar.
All Principal D&S J udges,
Al CIM/Sub Judges
All Munsiffs

Chief Accounts Officer, High Court Main wing, Srinagar.

Accounts Officer, High Court wing, Jammu/Srinagar.
vvoos fOr information and n/a.

NS AWN

Chie 4 i '“s Officer,




